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BEFORE THE NATIONAL GREEN TRIBUNAL SOUTH ZONE BENCH,
CHENNAI
(Under Section 18(1) read with Section 14, 15 of
National Green Tribunal Act 2010)
Original Application No. 17 of 2022
Between:

Permandlla Kiran Kumar, S/o. Late Permandlla Lingam
Hindu, Aged about 34 years,

R/0.H-No 2-28 Gajularamaram Village,
Shapurnagar Jeedimetla Hyderabad Telangana-55.

...Petitioner

AND

The State of Telangana and
Others

.... Respondents

FURTHER EVIDENCE FILED BY THE PETITONER DATED 22-11-22

Most respectfully showeth Submitted to Hon’ble Tribunal.

1) | submit that | have filed RTI Application at Telangana Forest Department DFO, Medchal,

FRO, Medchal Karthikavanam Dhullapally Medchal Malkajgiri Dist Dated on 05t May 2022

and requested for the below

o What is the total extent of Reserve Forest Land in Sy No: 19 Location: Gajularamram

village as per Revenue Records?




Please provide copies of Survey Reports if any conducted for the Forest Land Sy No

19 Location: Gajularamaram Village.

Please provide Survey Copy Reports with Boundaries attached for the adjacent
Private Lands in line with the Reserve Forest land in Sy No 19 Location:

Gajularamaram Village with Notice copies.

Please provide copy of No Objection Certificates Issued for the Layouts adjacent to

forest land Sy No 19 Location: Gajularamaram village. '

Please provide the Map of Reserve Forest Land and also the adjacent survey numbers

which are surrounded with the Forest land Sy No 19 Gajularamaram village.

Upon the above RTI application | have received the fallowing information vide

file no RC.No.15/DP/2021-2022 Dated 28/06/2022. (Page No )

| submit that File No RC.No.7589/1998/SE/D, Dated 30/06/2022 & RC.No.13, Dated
28/06/2022, From the above files it is Submitted that a PIL No 17/2022/SZ Filed before
NGT, South Zone Bench, Chennai by Permandlla Kiran Kumar, Gajularamaram
Village on Date 11/02/2022 against Forest Department, District Collector, Pollution
Control Board, HMDA, Hyderabad Lakes and Water Bodies Management, GHMC,
Irrigation and CAD Department etc, Regarding Encroachment into the water bodies
and forest land by the Real Estate Developers while making there layouts for their

construction activates, for which fallowing points raised as follows.

File No RC.N0.7589/1998/SE/D, Dated 30/06/2022 & RC.No0.13, Dated 28/06/2022,
As per the Gajularamaram Forest Block Boundaries Map submitted by assistant

director, survey and land records the area of the gajularamaram forest block as per




pahani Ac. 471.14 Gts., as per village map Ac 437.00 Gts., and as.per Physical
Possession Ac. 445.00 Gts. But as per the notification the area of the block is
Ac.471.14 Gts and area is calculated with Latitude and Longitude showed by the AD,
SLR in the Field as village map is coming Ac 418.18 Gts., i.e. the survey department
is showing an area of Ac. 52.36 Gts. Less as per there survey report (stating ‘as
per the village map’) and as per physical possession under forest department is

Ac.436.00 Gts, with court cases and boundaries disputes with Neighbors.

Survey report has been submitted Gajularamaram RF Dulapally Range with Latitudes

and Longitudes (NGT Survey Report of 169.23 Ha). (Page No )

| submit that File No 01/DP/Survey/2020-21 Dated 27/08/2020 as per the report it.is
submitted that the Survey Points showed by the team members are also controversial
as they are showing the boundaries points differently at different dates from last 16
Months. It is also submit that our staff has taken the GPS Coordinates on the ground
as per the instructions of the survey team and requested them to sign the copy of the
coordinates but they skipped saying “it will be signed by higher authorities”.as the
bohndaries points fixed by the survey team is not in according to the measurements
of the village map and also the area of the forest is also not matching according to the
records, we are not in a position to fix the correct boundaries of the gajularamaram
forest block, | submit that as per the Report of Survey of ADSLR- Sy No 445 of
Gajularamaram Village on calculation on calculating the area by fixing this GPS
Readings the area has come to Ac 8.12 Guntas against pahani hichis Ac 7.01 Gts.
inside the Forest Boundary the area shown was ac 1.08 Gts, “Quthbullapur Mandal

Surveyor Mrs Sunitha has fabricated the survey reports for various survey numbers



for the benefit of the Land Grabbers”, which has been major asset for the land

grabbers. (Page No )

2) | submit that | have filed RTI at Hyderabad Metropolitan Development Authority (HMDA)

Dated on 04" Aug 2022 and requested for the below

Please provide Master Plan 2031 (Hard Copy’s) of Roads, Nala’s, Water Bodies
Maps and Other Infrastructures Passing from Gajularamaram Village Quthbullapur
Mandal, Medchal Malkajgiri Dist Hyd T.S

Please provide copies of “Approved Layouts” List and “Layout Copie’s Maps” in
Gajularamaram Village Quthbullapur Mandal, Medchal Malkajgiri Dist Hyd T.S

Please provide NALA’s Flow Maps From Pedda Cheruvu, Ramuni Cheruvu,Chjntal
Cheruvu, Bandam Cheruvu, & Parki Cheruvu of Gajularamaram Village
Quthbullapur Mandal Medchal Malkajgiri Dist Hyd T.S.

Upon the above RTI application | have received the fallowing information vide

file no LR.No.730/RTI/MED/MPU/HMDA/2022 Dated 21/09/2022.

Lake Surplus flow map on survey on India Map is Enclosed it is to inform that the

Ramuni Cheruvu is not Traceable/ldentified.

As per the Gajularamram Village map and Quthbullapur Mandal Surveyor Reports it

is clearly evident that there are 2 Nalas flow from the Pedda Cheruvu to Parki Cheruvu

(page No )

3) | submit that Greater Hyderabad Municipal Corporation (GHMC) Issued Notices for

Unauthorized Constructions in the Forest Land Sy No 19 Gajularamaram Village.

Notice File No’s.




1. Notice No 01/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
Notice No 02/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
Notice No 03/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
Notice No 04/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
Notice No 05/UC/TPS/C26/GHMC/2022 Dated 30-06-2022

2.

3.

4.

5.

6. Notice No 06/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
7. Notice No 07/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
8. Notice No 08/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
9. Notice No 09/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
10. Notice No 10/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
11.Notice No 11/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
12.Notice No 12/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
13.Notice No 13/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
14.Notice No 14/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
15.Notice No 15/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
16.Notice No 16/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
17 Notice No 17/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
18. Notice No 18/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
19. Notice No 19/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
20.Notice No 20/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
21.Notice No 21/UC/TPS/C26/GHMC/2022 Dated 30-06-2022

22 Notice No 22/UC/TPS/C26/GHMC/2022 Dated 30-06-2022

Hence No Action Taken. (Page No )

3) | submit that NEWS PAPER’s Cuttings Regarding lllegal Encroachments on (Pedda
Cheruvu) TWO Natural Flow Nala’s and Forest Land Encroachments. (lllegal layout's

Vokshith, Veenus & Vyshanavi) in Gajularamaram Village.



NEWS Paper’s:-

S.No | Date NEWS Description (Paper)

1 14" Sep 2022 Sakshi News Paper (submitted in Material Papers)

2 27" Jul 2022 Sakshi News Paper (submitted in Material Papers)

3 28N Jul 2022 Sakshi News Paper (submitted in Material Papers)

4 28" Jul 2022 Andhra Jyothi News Paper (submitted in Material

Papers)

5 24" Jul 2022 Eenadu News Paper (submitted in Material Papers)
24" Jul 2022 Pen Power News Paper (submitted in Material Papers)

7 2" Aug 2022 Pen Power News Paper (submitted in Material Papers)

8 17" Oct 2022 Pen Power News Paper (submitted in Material Papers)

(Page No )

4) | submit that Video’s Evidences (Youtube Links).

https://youtu.be/TYv259ZxNhk

https://youtu.be/nbmAaQVKtVs

https://youtu.be/0De1BXx8EO-|

https://youtu.be/Nh5flp58s6g

Therefore it is prayed that this Hon’ble Tribunal maybe pleased record this Further Evidence
and may Grant Order any other relief as this lordship deem proper in the interest of justice,

May deem fit and proper in the fact and circumstances of the matter.

Dated at Chennai on this 22-11-2022

Codé! Dpmes Bhaveni

DVOCATE
5-1 -462A | 13A, Victoria Gunj,

Ranigunj, gec-Bad, Hyd, T.S. - 500 003.
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Date: - 05/05/2022

From:

Sri Permandila Kiran Kumar S/o P. Lingam

Aged about 34 Years
H-No 2-28 Gajularamaram Village,
Hyderabad Telangana 500045

To,

The Public Information Officer,
Telangana Forest Department

DFO Medchal, FRO Medchal,
Karthikavanam Dhulapally M.M.Dist,
Hyderabad, Telangana 500014.

Sub: Information Under R.T.l Act, of 2005

Please to provide the following information as early as possible under R.T.I

1. What is the total extent of Reserve Forest Land in Sy No: 19 Location:
Gajularamram vill as per Revenue Records?

2. Please provide copies of Survey Reports if any conducted for the Forest Land
Sy No 19 Location: Gajularamram Village.

3. Please provide Survey Copy Reports with Boundaries attached for the
adjacent Private Lands in line with the Reserve Forest land in Sy No 19
Location: Gajularamram Village with Notice copies.

4. Please provide copy of No Objection Certificates Issued for the Layouts
adjacent to forest land Sy No 19 Locatioii: Gajularamaram village.

5. Please provide the Map of Reserve Forest Land and also the adjacent survey
numbers which are surrounded with the Forest land Sy No 19 Gajularamram
village.

| am here with paid a court fee of Rs 10/- and ready to bear the charges required the
Act, for providing the said information under the said Act. :
Please to provide the above information as early as per the Act as stated supra

Ly
o
Yours M\P(\ ‘

P. Kiran Kumar

9666413666

Thanking You
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GOVERNMENT OF TELANGANA

FOREST DEPARTMENT
From, To
Sri M. Laxman, Sri Permandila Kiran Kumar,
Public Information Officer, S/o P.Lingam
Forest Range Officer, Aged about 34 Years
Dulapally Range. H-No 2-28 Gajularamaram
Village,

Hyderabad Telangana 50045.

Rc.No. 15/DP/2021-2022, Dt.28-06-2022

Sir,

Sub: TSFD - Information Under R.T.I Act of 2005-Submitting Information —
Reg.

Ref: A/o Sri. Permandlla Kiran Kumar Dt.07/05/2022.

*akok K Kk ok

1 Name Of the Applicant :  Sri Permandlla Kiran Kumar
2 Date of application/Date of receipt : 09/05/2022

3 File No. & date, of officer supplying the
Information : 16/DP/2021-2022

INFORMATION FURNISHED

Information Requested Reply

It is to submit that the information asked by Sri Permandla Kiran Kumar
about Gajularamaram RF under RTI ACT of 2005 as follows.

1. The Total Extent of Reserve Forest Land Sy.No.19 of Gajularamaram village
as per Revenue Records: Acers 471-14 Guntas
2. Copies of Survey Report if any conducted for Forest Land in Sy.No.19 in

Gajularamaram Village 768

3. Survey Copy report with boundaries attached for the adjacent Private Pages
Lands in line with the Reserve Forest Land in Sy.No.19 of Gajularamaram Enclosed
Viallge

4.Copy of No Objection Certificates Issued for the Layouts adjacent to Forest Land
Sy.No.19 of Gajularamaram Village

5.Map of Reserve Forest Land and also the adjacent survey numbers which are
surrounded with the Forest Land Sy.No.19 og Gajularamaram Village

/O‘Q\G‘)D >

Public Information Offiser,

Foreast B3
bt e




GOVERNMENT OF TELANGANA
FOREST DEPARTMENT

From To
M.Ashok Kumar, The Addl. Prl. Chief Conservator of Forests/CF,
District Forest Officer (FAC) Hyderabad Circle,
Medchal Hyderabad.
(996[S4D

Rc.No.F589 ) a2t dated: 30.06.2022

Sir,

Sub:- TSFD - Development of Forest blocks as Urban Forest Parks -
Construction of chain link fencing along the boundary of Gajularamaram
forest block - Boundary disputes — Demarcation of the boundary by the
Asst Director, Survey & Land Records, Medchal - Malkajgiri District -
Report submitted - Reg.

Ref: FRO Dulapally Ref No. 3, ot 25062022
@o@

Adverting to the reference cited above, it is submitted that the Forest block
Gajularamaram was notified under section 29 of Hyderabad Forest Act, 1355 F with
an area of 190 Ha (471 Acres 14 Guntas) of Gajularamaram village of Qutubullapur

Mandal of Medchal District. But as per records available in the Division Office and

Circle Office, the Section 29 notification paper and map is not available. Also enquired
in the Department of Archaeology, City Central Library but not available. But as per
records available in the Division office, vide letter of Range Officer, Hyd North No.
12381 Dt. 05-12-1962, the Range Officer, Hyderabad North reported that from
perusal of the concerned Division file and Range file it is evident that this block
was originally surveyed by Hyderabad Range and cairns fixed accordingly in 1955
but no notification was issued under any §:tion (Copy enclosed). But on the
ground, no cairns are available. ~

Further it is submitted that vide T ldar Medchal letter No. B1/899/1973
Dt.29.08.1973, the Tahsildar, Medchal dressed a letter to Asst. Collector,
Hyderabad East Division and copy mar to the Collector, Hyderabad that the
Divisional Forest Officer sent proposal und& Section 4 of A.P. Forest Act for an area of
total 486.00 Acres (471.14 Acres in Sy NeJd 19 and 14.26 Acres in Sy No. 25 and 26}
which was returned with some queries ( y enclosed). Later it was not processed for
further Section 4 notification. ?

As per the proposal of Sec-4&dotification, boundary was demarcated and
boundary pillars were constructed and protecting the forest land by the Forest staff.
Along the boundary of the forest block, in some of the locations, the neighbours are
entering into the forest land and trying to encroach the forest land. For which this
Office requested the Asst Director, Survey & Land Record, Medchal to demarcate the
Forest block boundary in several times.

Mean while Sri P.V. Narasimha Reddy filed W.P No.4741 of 2020 dt.02.03.2020
in Hon’ble High Court of Telangana for not to interfere in Sy.No 445 for an area Acre
2.00 Gts. by the Forest Officials for which Court issued interim direction on
10.03.2020 to the respondents not to interfere with the peaceful possession and
enjoyment of the petitioners. For which Counter was not filed and vacate petition was
not filed.

Further Sri Kuna Jai Kumar Goud filed W.P No.11082 of 2021 dt.23.04.2021
in Hon'ble High Court of Telangana for not to interfere in Sy.No 28 for an area Acre
2.09 Gts. by the Forest Officials for which Court issued interim direction on
27.04.2021 to the respondents not to interfere with the peaceful possession and

11



enjoyment of the petitioners. For which Counter was not filed and vacate petition was

not filed.

Sri Pichuka Nagalingeshwar Rao filed W.P No0.21398 of 2022 dt.25.04.2022 in
Hon’ble High Court of Telangana by the different plot owners in Sy.No.445 for not to
interfere in by the Forest Officials. The case is pending for trails. For which the
counter affidavit was not submitted.

Sri Y .Maheedhar Reddy filed W.P No.21412 of 2022 dt.25.04.2022 in Hon'ble
High Court of Telangana by the different plot owners in Sy.No.15 for an area 5445
Sq.Yards for not to interfere by the Forest Officials. The case is pending for trails. For
which the counter affidavit was not submitted.

Further it is submitted that, a PIL No. 17/2022/EZ filed before NGT, South
sone Bench, Chennai by Permandla Kiran Kumar, Gajularamaram Village on Dt
11.02.2022 against Forest Dept, District Collector, Pollution Control Board, HMDA,
Hyderabad Lakes and Water Bodies Management, GHMC, Irrigation and CAD
Department etc regarding encroachment into the water bodies and Forest land by the
real estate developers while making their layouts for their construction activities. For
which the following points raised as follows.

1. Whether there was an encroachment in to the forest land by the respondents
and if so, what is the extent of the forest land and what is the nature of action taken.

2. Whether any permission was obtained from the forest department for this purpose

by the respondents.

3. To ascertain as to why manipulation has been done in the Sy.No. 19 to convert the
forest land, water bodies in to private and if so what is the nature of action taken.

For which, the DFO Medchal submitted a report to the Commissioner, HMDA
(Director Panning -1j, Hyderabad stating thgt in reply Question 1, there are boundary
disputes at several places and court case e filed in the Hon”ble High Court for the
State of Telangana. And also there are enc chments into the Forest Land, waiting for
fixing of the boundary of the Forest Blgek in Sy No 19 by the Revenﬁe/Survey
department. For reply to Question 2, rﬂi. permission were given by the Forest
Department to any body. Reply to Questioy3, once the survey of the Gajularamaram
Forest Block (Sy No 19) by the Revenue deM&rtment/ Survey Department, the actual
facts will be known. However the Forest Def@rtment is protecting the Forest Land of

Gajularamaram block and any further atte of encroachment is being dealt (Copy
enclosed).
For which the demarcation of the ndary was decided by the Survey

department and demarcated on the ground as%er the village map and boundary map
along with lat, long is prepared and submitted to the Dist. Collector, Medchal
Malkajgiri by the Asst. Director, survey & Land Records, Medchal Malkajgiri.

After verifying the survey report of Asst. Director, Survey & Land Records the
following objections were noticed.

1. As per the Gajularamaram Forest block boundary map submitted by Asst.
Director, survey & Land Records the area of the Gajularamaram Forest Block as
per pahani Ac. 471.14 Gts., as per village map Ac. 437.00 Gts., and as per
physical possession Ac. 445.00 Gts. But as per the Notification the area of the
block is Ac. 471.14 Gts and the area is calculated with Latitude and longitude
shown by the AD, SLR in the field as village map is coming Ac 418.18 gts i.e.,
the survey department is showing an area of Ac. 52.36 Gts. less as per their

survey report (stating ‘as per the village map’) and as per physical possession
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under Forest Department is Ac 436.00 Gts with court cases and boundary
disputes with neighbour Sy Nos. (Maps enclosed)

2. Tri-junction point of villages Gajula Ramaram, Suraram and Bowrampet to
common point of Sy No 19 & 28, the length on map is 824 mts. (10.3 cms in the
scale of 1:8000) but as per the map provided by the survey department it is 673
mts only. Hence the basic map preparation itself is wrong as the map 1s
prepared and fixed boundary based on the tri-junction point only (Map
enclosed).

3. At survey number 20, the area of the colony layout map, the area of the survey
numbers 20 and survey no. 32 is Ac. 15.32 Gts., (Ac. 13.04 Gts. in Sy No 20
and Ac. 2.28 Gts in survey number 32) for which layout was approved and plots
were already laid as per the map (Map enclosed). But now as per the survey
report of survey department an area of Ac. 18. 18 Gts. are showing in survey
no.20, which is Ac. 5.14 Gts. excess even as per the revenue record (Sy No 20
and 32 layout plan, Google map of Area occupied, Dharani report of Sy No.
20 and 32). . ,

4. Regarding survey number 15, Tﬁﬁasildar, Qutbullapur mandal vide letter no.

B/778/2020, Dated 26.09.2020 has given a surveyed map prepared by mandal

surveyor and the report of Sy No. 15 by AD SLR, Medchal Malkajgiri District

submitted to District Collector and a copy submitted to Nodal Agency for~

coordination for the OA No.17/2022/EZ filed before Hon’ble National Green
Tribunal, South Zone Chenai, committee vide Rc.No. A2/406/2022 Dt.
30.04.2022 are not matching with each other. The boundary corners shown for
the survey number are entirely different. The lat., Long. Shown in the two
different reports are different (Both survey reports).

5. Regarding Survey number 445, as per revenue records the area of survey
number 445 is Ac7.01 Gts., But as per the surveyed map prepared with lat,
longs given by Mandal surveyor through Thahsildar, Quitbullapur Mandal vide
File No. B/778/2020, Dated 26.09.2020, the area of the survey number 445 is
coming to Ac 8.12 Gts, which is Ac.1.11 Gts excess of the land of survey
number 445 as per revenue records (Survey report of Thahsildar,
Quitbullapur and map prepared with the same lat and Long by Forest

Department).

Further it is submitted that during field inspection of the Addl. Prl. Chief
Conservator of Forests, Hydérabad on 23.06.2022, the Tahasildar and surveyer of
Qutbullapur Mandal were present. As per their report (based on the village map), lot of
variation is coming in the boundary. Also they expressed that tippons are available for
all the patta land Sy Nos. Hence after demarcation of the Patta lands, the balance may

be demarcated as Reserve Forest.

Further it is submitted that the counter affidavits were filed for all the above (4)
cases related to Gajularamaram Forest Block and vacate petition is also filed for the

(2) cases in the Hon’ble High Court of Telangana on 27.06.2022 and 30.06.2022.

,,
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ew of the above, it is-requested to issue further instructions to take up the

h is pending for 2119 mts length for want of boundary dispu

In vi
fencing work whic tes with

neighbour Sy nos.

This is submitted for favour of kind information and necessary action.

Yours faithfully,

=

=

District Forest Officer (FAC)
Medchal.
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GOVERNMENT OF TELANGANA
FOREST DEPARTMENT"

From To¥

M Laxman, The District Forest ng;ser. 2

Forest Range Officer Medchal. e . N
Dulapally

Rc.No.13, dated: 28.06.2022

Sub:- TSFD - Development of Forest blocks as Urban Forest Parks -
Construction of chain link fencing along the boundary of Gajularamaram
forest block - Boundary disputes - Demarcation of the boundary by the
Asst Director, Survey & Land Records, Medchal - Malkajgiri District -
Report submitted - Reg.

@@

It is submitted that the Forest block Gajularamaram was notified under section
29 of Hyderabad Forest Act, 1355 F with an area of 190 Ha (471 Acres 14 Guntas) of
Gajularamaram village of Qutubullapur Mandal of Medchal District. But as per records
available in the Division Office and Circle Office, the Section 29 notification paper and
map is not available. Also enquired in the Department of Archaeology, City Central
Library but not available. But as per records available in the Division office, vide letter
ol Range Officer, Hyd North No. 12381 Dt. 05-12-1962, the Range Officer, Hyderabad
North reported that from perusal of the concerned Division file and Range file it is
evident that this block was originally surveyed yderabad Range and cairns
fixed accordingly in 1955 but no notiﬁcation@?issued under any section,
However a copy of draft notification under sectionnd%s found aviable in the reservation
file of division office. Q'

Q-

Further it is submitted that vide ®&hsildar Medchal letter No. B1/899/1973
Dt.29.08.1973, the Tahsildar, Medchal geddressed a letter to Asst. Collector, Hyderabad
East Division and copy marked to thef@ollector, Hyderabad that the Divisional Forest
Officer sent proposal under Section 4g¥A.P. Forest Act for an area of total 486.00 Acres
(471 14 Acres in Sy No. 19 and 14 Acres in Sy No. 25 and 26) which was returned
with some queries. Later it is not processed for further Section 4 notification.

As per the proposal of Sec 4 notification, boundary was demarcated and
boundary pillars were constructed and protecting the forest land by the Forest staff.
Along the boundary of the forest block, in some of the locations, the neighbours are
entering into the forest land and trying to encroach the forest land. For which this Office
requested the Asst Director, Survey & Land Record, Medchal to demarcate the Forest
block boundary in several times.

Mcan while Sr1 P.V. Narasimha Reddy filed W.P No0.4741 of 2020 dt.02.03.2020
in Honble High Court of Telangana for not to interfere in Sy.No 445 for an area Acre
2.00 Gts. by the Forest Officials for which Court issued interim direction on 10.03.2020
to the respondents not to interfere with the peaceful possession and enjoyment of the
petitioners. For which Counter was not filed and vacate petition was not filed.

Further Sri Kuna Jai Kumar Goud filed W.P No.11082 of 2021 dt.23.04.2021 in
Hon'ble High Court of Telangana for not to interfere in Sy.No 28 for an area Acre 2.09
Gts. by the Forest Officials for which Court issued interim direction on 27.04.2021 to
the respondents not to interfere with the peaceful possession and enjoyment of the
peutioners. For which Counter was not filed and vacate petition was not filed.

Sri Pichuka Nagalingeshwar Rao filed W.P N0.21398 of 2022 dt.25.04.2022 in
Hon'ble High Court of Telangana by the different plot owners in Sy.No0.445 for not to
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interfere in by the Forest Officia.s. The case is pending for trails. For which the counter
affidavit was*not submitted.

Sri Y.Maheedhar Reddy filed W.P No.21412 of 2022 dt.25.04.2022 in Hont'e
High Court of Telangana by the different plot owners in Sy.No.15 for an area 5445
Sq.Yards for not to interfere by the Forest Officials. The case is pending for trails. For
which the counter affidavit was not submitted.

...~ Further it is submitted that, a PIL No. 17/2022/EZ is filed before NGT, South
zone Bench, Chennai by Permandla Kiran Kumar, Gajularamaram Village on Dt
11.02.2022 against Forest Dept, District Collector, Pollution Control Board, HMDA,
Hyderabad Lakes and Water Bodies Management, GHMC, Irrigation and CAD
Department etc regarding encroachment into the water bodies and Forest land by the
real estate developers while making their layouts for their construction activities. For
which the following points raised as follows. -

1. Whether there was an encroachment in to the forest land by the respondents and if
so, what is the extent of the forest land and what is the nature of action taken.

2. Whether any permission obtained from the forest department for this purpose by the
respondents.

3. To ascertain as to why manipulation has been done in the Sy.No. to convert the forest
land water bodies in to private and if so what is the nature of action taken.

For which the demarcation of the boundary was decided by the Survey
department and demarcated on the ground as per the village map and boundary map
along with lat, long is prepared an bmitted to the Dist. Collector, Medchal Malkajgiri
by the Asst. Director, survey & LanggRecords, Medchal Malkajgiri.

After verifying the survey rﬁrt of Asst. Director, Survey & Land Records the
following objections were noticed.
o
1. As per the Gajularamaram rest block boundary map submitted by Asst
Director, survey & Land Reco the area of the Gajularamaram Forest Block as

per pahani Ac. 471.14 GLS..:, s per village map Ac. 437.00 Gts.. and as per

physical possession Ac. 445.(
block is Ac. 471.14 Gts and
shown by the AD, SLR in the fe

Gts. But as per the Notification the arca of the

area is calculated with Latitude and longitude

d as physical position is coming Ac 418.18 gts
i.e., the survey department is showing an area of Ac. 53.36 Gts. less as per their
survey report (stating ‘as per the village map’).

2. Tri-junction point of villages Gajula Ramaram, Suraram and Bowrampet to Bi
junction point of Sy No 19 & 28, the length on map is 824 mts. (10.3 cms in the
scale of 1:8000) but as per the map provided by the survey department it is 678
mts only. Hence the basic map preparation itself is wrong as the map is prepared
and fixed boundary based on the tri-junction point only.

3. At survey number 20, the area of the colony layout map, the area of the survey
numbers 20 and survey no. 32 is Ac. 15.32 Gts., {Ac. 13.04 Gts. in Sy No 20 and
Ac. 2.28 Gts in survey number 32) for which layout was approved and plots were
already laid as per the map (Map enclosed). But now as per the survey report of
survey department an area of Ac. 18. 18 Gts. are showing in surveyv no.20. which
is Ac. 5.14 Gts. excess even as per the revenue record.

4. Regarding survey number 15, Tahasildar, Qutbullapur mandal vide letter no.
B/778/2020, Dated 26.09.2020 has given a surveyed map prepared by mandal
surveyor and the report of Sy No. 15 by AD SLR, Medchal Malkajgiri District
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submitted to District Collector and a copy submitted to Nodal Agency for
coordination for the OA No.17/2022/EZ filed before Hon’ble National Green
Tribunal, South Zone Chennai, committee vide Rc.No. A2/406/2022 Dt.
30.04.2022 are not matching with each other. The boundary corners shown for
the survey number are entirely different. The lat., Long. Shown in the two
different reports are different.

5. Regarding Survey number 445, as per revenue records the area of survey number
445 is Ac7.01 Gts., But as per the surveyed map prepared with lat, longs given
by Mandal surveyor through Thahsildar Quitbullapur Mandal vide File No.
B/778/2020, Dated 26.09.2020, the area of the survey number 445 is coming to
Ac 8.12 Gts, which is Ac.1.11 Gts excess of the land of survey number 445 as per
revenue records.(The shape of the boundary line at Sy.No. 445 is same with the

Mandal Surveyor report)

Further it is submitted that during field inspection of the Addl. Prl. Chief
Conservator of Forests, Hyderabad on 23.06.2022, the Tahasildar and surveyer of
Qutbullapur Mandal were present. As per ir report (based on the village map), lot of
variation is coming in the boundary. Also Ey expressed that tippons are available for
all the patta land Sy Nos. Hence after de cation of the Patta lands, the balance is
demarcated as Reserve Forest. rEr

o

Further it is submitted that the couleer affidavits were filed for all the above (4]
cases related to Gajularamaram Forest Blo€k and vacate petition is also filed for the (4)
cases in the Hon’ble High Court of Telanga% on 27.06.22 & 30.06.2022.

In view of the above it is requested td‘%sue necessary instructions to take up the

fencing work for the dispute length 2116 rmeters

This is submitted for favour of kind information and necessary action.

Yours faithfully,

L3 R
Forest Range QOfficer
Dulapally.

| st e

\
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Date:28.06.2022

To,
The Forest Range Officer,
Dulapally.

Sir,

Sub:- TSFD - Development of Forest blocks as Urban Forest Parks -
Construction of chain link fencing along the boundary of Gajularamaram
forest block - Boundary disputes — Demarcation of the boundary by the
Asst Director, Survey & Land Records, Medchal — Malkajgiri District -
Report submitted — Reg.

@@

It is submitted that the Forest block Gajularamaram was notified under section
29 of Hyderabad Forest Act, 1355 F with an area of 190 Ha (471 Acres 14 Guntas) of
Gajularamaram village of Qutubullapur Mandal of Medchal District. But as per records
available in the Division Office and Circle Office, the Section 29 notification paper and
map is not available. Also enquired in the Department of Archaeology, City Central
Library but not available. But as per records available in the Division office, vide letter
of Range Officer, Hyd North No. 12381 Dt. 05-12-1962, the Range Officer, Hyderabad
North reported that from perusal of the concerned Division file and Range file it is
evident that this block was originally surveyed by Hyderabad Range and cairns
fixed accordingly in 1955 but no notification was issued under any section.
However a copy of draft notification under section 4 is found aviable in the reservation
file of division office.

Further it is submitted that vide Tahsildar Medchal letter No. B1/899/1973
Dt.29.08.1973, the Tahsildar, Medchal addressed a letter to Asst. Collector, Hyderabad
East Division and copy marked to the Collector, Hyderabad that the Divisional Forest
Officer sent proposal under Section 4 of A.P. Forest Act for an area of total 486.00 Acres
(471.14 Acres in Sy No. 19 and 14.26 Acres in Sy No. 25 and 26) which was returned
with some queries. Later it is not processed f?urther Section 4 notification.

As per the proposal of Sec 4 nc@’cation, boundary was demarcated and
boundary pillars were constructed ard nge ecting the forest land by the Forest staff.
Along the boundary of the forest blockQmn some of the locations, the neighbours are
entering into the forest land and trying Mencroach the forest land. For which this Office
requested the Asst Director, Survey and Record, Medchal to demarcate the Forest
block boundary in several times.

Mean while Sri P.V. Narasimha Reddy filed W.P No0.4741 of 2020 dt.02.03.2020
in Hon’ble High Court of Telanggfia for not to interfere in Sy.No 445 for an area Acre
2.00 Gts. by the Forest Officiais for which Court issued interim direction on 10.03.2020
to the respondents not to interfere with the peaceful possession and enjoyment of the
petitioners. For which Counter was not filed and vacate petition was not filed.

Further Sri Kuna Jai Kumar Goud filed W.P No.11082 of 2021 dt.23.04.2021 in
Hon'ble High Court of Telangana for not to interfere in Sy.No 28 for an area Acre 2.09
Gts. by the Forest Officials for which Court issued interim direction on 27.04.2021 to
the respondents not to interfere with the peaceful possession and enjoyment of the
petitioners. For which Counter was not filed and vacate petition was not filed.

Sri Pichuka Nagalingeshwar Rao filed W.P N0.21398 of 2022 dt.25.04.2022 in
Hon’ble High Court of Telangana by the different plot owners in Sy.No.445 for not to
interfere in by the Forest Officials. The case is pending for trails. For which the counter
affidavit was not submitted.

Sri Y.Maheedhar Reddy filed W.P No.21412 of 2022 dt.25.04.2022 in Honble
High Court of Telangana by the different plot owners in Sy.No.15 for an area 5445
Sq.Yards for not to interfere by the Forest Officials. The case is pending for trails. For

wrrhhinath tha Antintar affidasrit irme mnat carihmiatted
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11.02.2022 against Forest Dept, District Collector, rolution LONtroi soarda, nniLA,
Hyderabad Lakes and Water Bodies Management, GHMC, Irrigation and CAD
Department etc regarding encroachment into the water bodies and Forest land by the

real estate developers while making their layouts for their construction activities. For
which the following points raised as follows.

| Whether there was an encroachment in to the forest land by the respondents and if
so, what is the extent of the forest land and what is the nature of action taken.

2. Whether any permission obtained from the forest department for this purpose by the

respondents.

3. To ascertain as to why manipulation has been done in the Sy.No. to convert the forest
land water bodies in to private and if so what is the nature of action taken.

For which the demarcation of the boundary was decided by the Survey
department and demarcated on the ground as per the village map and boundary map
along with lat, long is prepared and submitted to the Dist. Collector, Medchal Malkajgiri
by the Asst. Director, survey & Land Records, Medchal Malkajgiri.

After verifying the survey report of Asst. Director, Survey & Land Records the
following objections were noticed.

1. As per the Gajularamaram Forest block boundary map submitted by Asst.
Director, survey & Land Records the area of the Gajularamaram Forest Block as
per pahani Ac. 471.14 Gts., as per village map Ac. 437.00 Gts., and as per
physical possession Ac. 445.00 Gts. But as per the Notification the area of the
block is Ac. 471.14 Gts and the area is calculated with Latitude and longitude
shown by the AD, SLR in the field as physical passion is coming Ac 418.18 gts
i.e., the survey department is showing an argdof Ac. 53.36 Gts. less as per their

survey report (stating ‘as per the village ma

o

. Tri-junction point of villages Gajula Rageram, Suraram and Bowrampet to
Bijunction point of Sy No 19 & 28, the 1&fgth on map is 824 mts. (10.3 cms in
the scale of 1:8000) but as per the mapigrovided by the survey department it is
678 mts only. Hence the basic map paration itself is wrong as the map is
prepared and fixed boundary based o e tri-junction point only.

3. At survey number 20, the area of th@golony layout map, the area of the survey
numbers 20 and survey no. 32 is Ac:15.32 Gts., (Ac. 13.04 Gts. in Sy No 20 and
Ac. 2.28 Gts in survey number 32) for which layout was approved and plots were
already laid as per the map (Map enclosed). But now as per the survey report of
survey department an area of Ac. 18. 18 Gts. are showing in survey no.20, which
is Ac. 5.14 Gts. excess even as per the revenue record.

4. Regarding survey number 15, Tahasildar, Qutbullapur mandal vide letter no.

B/778/2020, Dated 26.09.2020 has given a surveyed map prepared by mandal

surveyor and the report of Sy No. 15 by AD SLR, Medchal Malkajgiri District

submitted to District Collector and a copy submitted to Nodal Agency for
coordination for the OA No.17/2022/EZ filed before Hon’ble National Green

Tribunal, South Zone Cheenai, committee vide Rc.No. A2/406/2022 Dt.

30.04.2022 are not matching with each other. The boundary corners shown for

the survey number are entirely different. The lat., Long. Shown in the two

different reports are different.
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5. Regarding Survey number 445, as per revenue records the area of survey number
445 is Ac7.01 Gts., But as per the surveyed map prepared with lat, longs given
by Mandal surveyor through Thahsildar Quitbullapur Mandal vide File No.
B/778/2020, Dated 26.09.2020, the area of the survey number 445 is coming to
Ac 8.12 Gts, which is Ac.1.11 Gts excess of the land of survey number 445 as per
revenue records. (The shape of the boundary line at Sy.No. 445 is same with the

Mandal Surveyor report)

Further it is submitted that during field inspection of the Addl. Prl. Chief
Conservator of Forests, Hyderabad on 23.06.2022, the Tahasildar and surveyer of
Qutbullapur Mandal were present. As per their report (based on the village map), lot of
variation is coming in the boundary. Also they expressed that tippons are available for
all the patta land Sy Nos. Hence after dema?tion of the Patta lands, the balance is

demarcated as Reserve Forest. 4V

&

Further it is submitted that the nter affidavits were filed for all the above (4)
cases related to Gajularamaram Fore lock and vacate petition is also filed for the (4)

cases in the Hon’ble High Courtof T gana on 27.06.2022 & 30.06.2022.

In view of the above it is rgfuested to issue necessary instructions to take up the

fencing work for the dispute length 2116 meters

This is submitted for favour of kind information and necessary action.

Yours falthfu l\

WA,
Forest tlon Officer

Suraram.
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GOVERNMENT OF T
FOREST |

| [Smt SrideviSaraswati,

. [Forest Range Officer,
'JDulapaIiy. Range,
Medchal District.

LLF F\:"

2l

Rc.No.1 /DP /Surveyi2021-202

Sub: TSFD- Request [or demarcation of boundary of Gajulummaram Fores

| Block --Sy.No:19 by demarcating Sy.No's 28.20.32.68. 69,74, 89. Wk

: ‘ 90,91.92,93.17,18.16,15,12.445 from Nori-East to South ol ihe Block Far
Al " clear demarcation of Sy.No.19-GPS readings requested- Reu, I* 43
HE Ref:1) G.C.Rt.No.73,EFS & T(For.l) Dept., dt.25.05.2018 i

b 2} PCCF Rc.No. 3451/2018/8F-ili Dt.04.05.2048 :
3l - 3) D.F.0. Re.No0.7585/1998/s8/0 dt:03.03.2420
i b 4) FRO Re.No. 21/Survey/DP/20147, D1.20.10.2517. : {
i1 g This office letterLr.No.DP/Survey/2018-18 D$:22/04/201¢
M : A PGl aT
HEE ]' This office letterLr.No.DP/Survey/2018-18 Dt:20/08/207 0,
] o | |
S It is w0 submit that in the reference i cited. Government bave issued
byl deve ]oplno 188 Farest Blocks in 129 focations within HMIA Tinits as Uirban Forest
; '~i‘-hicl Secretary (Forest) is s't:‘\‘icv\\"ing the progress of Chain-tink Fencing ond dotetnn
. Urban Parks periodically. During the review meeting DIOL Medeha! 5 Dcine cobarrassinge
Sttuaiion for notcompleting the fencine work cven theee veurs e e i crmment Diide

sibsued. 1 1s because of the boundary dispuies ar,

Horest Block. D
Pt

i The GajulaRamaram Reserve E'.‘]"-'-'-"Q&“C'\; SECIECIRTE] g Sei 2Ok ” cruby
; | )
Hiorest \-...”0' 1335 . total area of the

9 of (Jﬂm]u' Ramaram Village. @¥ouilapur

ek is about 7.3 Kims.. ovi oif

S| S -~
vy gf the, Reserve Forest

| -.:i;m‘.g‘f:.:i-\'a' 5y m. 0 complete W repwining feacing sround te bo
it i::ﬁ_!'-.'.::'~’.2H“:!§';li‘v Koserve Fored fdock Ul o kR inbers 18
'~1" 68, 69: 78, 89, 90. 91. Y3070 FE 06 and (8 s S 3 L adljainig
avey humbers (o the RE Block boundory i the North-Fas nadl of the ;E-.’\;m\.;::';mf
; : :RCSLJI"JC torest Block and fixing of boundary of survey numbers 37] 177,37 7

4

S e L - - > B

“1i393. 304, 396, 397 and 398 is necessary as |
g

i iBlock bolihdary i the Norti-West part of the Gaj

umber 19,

(=B

The Mandal Reveaue Officer/ Tahsile

3
7
-

instyuctions (o the concerned {or «

« . R4
Boundary and complete the developmert of Urlan Parks

v/ﬁ,gm submitted to the District Forest Officer Medchal Risirict for favar of ki
pal

o i - . . “, .
wtith nraciiiact in addrace thvic icoiia tav the nidoe w2t sl miR S




GOVERNMENT OF TELANGANA

FOREST DEPARTMENT
Vrom To
A Venkateshwarlu, The District Collector.
District Forest Officer, Medchal-Malkajgiri. District.
Medchal.
Re.N0.7589/1998/S6/D, dt. 11.06.2021
Madam,

Sub:- TSFD - Encroachment into Forest Land by the adjacent landholders - Demarcation
of boundary of Gajularamaram l‘orest Block Sy.No:19 by demarcating the
boundary survey numbers inNorh-East and Noth-west sides of the Reserve Forest
Block — Reg.

G.0.Rt.No.73, EFS & T(For.I) Dept., dt.25.05.2018

PCCF TS HydRc.No. 3451/2018/SF-III Dt.04.06.2018

DFO Medchal Rc.No.7589/1998/s6/D dt:03.03.2020.

W.P. No. 11082 of 2021, Dt. 27.04.2021.

Ref:-

BsOL N

LKL LK HD>>>

" cited Hon’ble High Court has goven

It is to submit that through the reference 4
directions to not to interfere with peaceful possession and enjoyment over the property 1.e. Ac.
02.09 guntas,in Sy.No. 28 of Gajula Ran;?ﬂn, Village, Qutbullapur Mandal. Medchal
Malkajgiri District. Under the guise of HOHE High Court interim orders. the petitioners are

trying to encroach the forest land. ' o

o
The GajulaRamaram Reserve F? Blockwas declared under section 29 of Hyderabad

Forest Actll of 1355 F. with an extent wF Acres 471.14 Guntas in Survey number 19 of Gajula

Ramaram Village, Qutbullapur Mang§i, Medchal Malkaajgiri District. So many disputes are
prevailing around Sy No, 19, i.e. la Ramaram Reserve Forest Block. Survey numbers 28.

21, 20, 32, 68, 69, 70. 89, 90, 91, 92, 93, 17, 18, 16 and 15are adjoining survey numbers to the
RF Block boundary in the North-East part and survey numbers 371, 372. 373, 376. 379. 380.

93, 394, 396, 397 and 398 are the adjoining survey numbers to the RF Block boundaryin the

(V8]

North-West part.

The District Collector is requested to kindly issue instructions to the concerned for taking

up joint survey at gn g@%@tg(g—%g&gj;ﬁwsﬁ boundary.

@(’DQ Qﬂc Yours taithfully,
. Sd/-
1 B JN 2021 District Forest Officer
Medchal.

| Day S-S 500 S

Copy submitted to Lhe Prl. Cﬁ%ﬁqmwtm of Forests (HoFF), T.S. Hyderabad for tavour of
kind information.

Copy submitted to the Chief Conservator of Forests / CF, Hyderabad for favor ot kind

———

_ \7[3.

cancuned for ¥ilthe up survey at an early date.

iy "l’i o
“ /” I/ tebo /]
g t.c.n.o LN
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ISSUED UNDER RTI 2005

5' ]
\ GOVERNMENT OF TELANGANA 1
| FOREST DEPARTMENT ‘
i
From: To
, Smt, Sridevi Saraswati, The District Forest Officer, .
Forest Range Officer, : Medchal.
Dulapally.
Rc.No 7/DP/2020, dt.26.02.2020 -
Sir, '
Sub:-TSFD - Request for completion of Survey of Gajularamaram Forest Block -
Sy.No. 19 - by ADSLR - Many encroachments - Complaints getting filed in
court of law by the different people - Existing area less than the notified -
Request ~ Reg. {

e <><><> 2
/j;m ¥ ‘

With reference to the subject cited above, it is to submit that an Urban Lung space is being

J):w? ~created ( Park) by GHMC officials and they are fencing the Forest Block of Gajularamaram, but many of

\ 0
%\ J complete the work. : - , .
’\}/ ‘ g |

Tt is also submitted that as per the proposals sent U/S 4 of APFA 1967 with a clear demarcated

1
b\/ the surrounding private people are claiming inside the existing forest boundary and not allowing us to

| field book. As per that proposals the area of the block is. 486 Acrs. It is also submit that as per the -
Revenue records the area of the Forest Block is 471.14 Acrs., but as per the ground situation the existing
area.is 425.00 Acrs. which is approximately 50 Acrs. less than the area mentioned. Many requisitions for
complete survey of Sy.No. 19 has been put before the Tahsildaf,_ Qudbullapur, Medchal Dist., to
complete the Survey of the Forest Block and also reqaested the surveyor several times but nothing is
being ,'happened till today and many private people are going on constructing around the boundary line -
on the name of ‘other patta lands. Even though we have given notices no body is responding and
constructing the houses on the name of the other pattas because of which we are loosing even more
land from the forest.

It is also to keep-the kind notice that many private pattas (other survey Nos.) are being shown

inside the Forest boundary on the name of joint surveys without fixing the Forest boundary.

¢
t

Tt is also submit that many PIL's are being filed in court of law by many people saying that
Government lands are being encroached, complaints are being filed in the office of the Prl. Chief
Conservator of Forests that we are not \téking any action against the encroachers. In order to file case
against the private we need to establish that they got/encroached into the Forest boundary. We arenot

in a- position to do that because of pendency of survey from Revenue authoritiés. Hence we are

requesting that the survey may be completed as early as possible in order to retrieve the Forest land and
save the Forest from encroachers. - ’ ’

Hence it is requested to the kind Dist. Forest officer to make ADSLR to complete the survey and
fix the boundaries as the development work of Urban Lung Space is getting delayed and much of the

land is getting encroached. .
| TR Y4 6 M RV s o R A0S X 58 o s, N TN T R D e WA Y s S Jo R PR g b A M T

This is submitted for favour of information.

Yours faithfully '
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ISSUED UNDER RTI 2005
GOVERNMENT OF TELANGANA
FOREST DEPARTMENT |

From: To i
Sri D. Sudhakar Reddy, The Assistant Director, |
District Forest Officer, Survey and Land Records, t k{ 7 /
Medchal. Medchal-Malkajgiri. ‘

/

Rc.No.7589/1998/S6/D, dt.’% .03.2020

Sir _
’ Sub:- TSFD - Demarcation of Gajularamaram Forest Block -~ Sy.No0.19 - Request -
Reg.

Ref:- FRO Dulapally Re.No.07/DP/2020, dt:26.02.2020.
<>L>L<>

With reference to the subject cited above, it is to submit that an Urban Lung space is being
created { Park) by GHMC officials and they are fencing the Forest Block of Gajularamaram, but many of
the surrounding private people are claiming land inside the existing forest boundary and not allowing us

to complete the work.

In this regard informed that Gajularamaram Forest Block is notified U/s.29 of Hyderabad Forest
Act 1355 Fasli and Section 4 proposals are also prepared and pending. As per the proposals, the area of
the block is 486 Acres and as per the Revenue records, the area of the Forest Block is Ac 471.14 Gts,, But
as per the ground situation the existing area is 425.00 Acres. which is approximately 50 Acres. less than
the area mentioned. The Forest Range Officer, Dulapally reported that many requisitions for complete
survey of Sy.No.19 of Gajularamaram Forest Block has been put before the Tahsildar, Qutbullapur,
Medchal Dist., to complete the Survey of the Forest Block and also requested the surveyor several times
but nothing is befng happened till today and many private people are going on constructing around the
boundary line on the name of other patta lands. Even though notices are issued no body is responding
and people are constructing houses on the name of other pattas because of which valuable forest land is
lost from the forest. Many private pattas (other survey Nos.) are being shown inside the Forest boundary

on the name of joint surveys without fixing the Forest boundary.

Further many PIL’s are being filed in court of law by many people stating that Government lands
are being encroached, complaints are being filed in the office of the Pr. Chief Conservator of Forests that
no action is being taken against the encroachers. In order to file case against the encroachers there is a
need to establish that they got encroached into the Forest boundary. Since the survey is pending we are

not in a position to do file cases against the encroachers. Hence we are requesting that the survey may

S0 19 ¢ Gugieh Pem1si7

Hence it is requested to complete the survey and fix the boundarie§t in order to retrieve the

be completed as early as possible

Forest land and save the Forest from encroachers and to complete the development work of Urban Lung
Space.

Yours faithfully

District For.(e‘ét Officer,
Medchal
1.%570 '

Copy to the Forest Range Officer, Dulapally. She is requested to pursue the matter with the
ADSLR, Medchal and ensure that the survey is completed as soon as possible and submit
compliance report.

1
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ISSUED UNDER RTI 2005

GOVERNMENT OF TELANGANA .

FOREST DEPARTMENT

From, To -
Smt Sridevi Saraswati, The District Fo &t ﬁ“genm\} mA
Forest Range Officer, Medchal Distric

Dulapally.

Rc No. 01/ DP/Survey/2020-21 Dt: 27/08/2020. | \ S
Sir, p = )

Sub: Request for the fixing of the Surveyed points of Sy.No.1 9 on the
ground with GPS points duly signed by the team members of
ADSLR- reg.

<K< Z>>>

As per the instructions of District Forest Officer, we attend the survey of
Gajularamaram forest block, Sy.No.19.The survey is done by the ADSLR and their
team on 14-07-2020, 27-07-2022 and 06-08-2022 The survey done by the ADSLR
is not-in accordance with the village map. They have not followed the measurements
of the village map of Department of Survey and Land Record-and they fixed some
points on the name of Tippons.

It is to submit that the survey points shown by the team members are also
controversial as they are showing the boundary points differently at different dates
from last 16.months.” It is also submit that our staff'has taken the GPS coordinates
on the ground as per the instructions of the Survey team; and requested them to sign
the copy of the Coordlnates but they sKipped saying “it will be signed by higher
authorities”. As the boundary points fixed by the Survey-team is not in according to
the measurements of the village map and aiso the area of the Forest is also not
matchlng according to the records, we are not in a position to fix the correct
boundaries of Gajularamaram forest block. N

Hence it is requested to the District Forest Officer, Medchal district to make
the District Survey team fix the survey points of boundaries of Sy.No. 19 with GPS
coordinates of the points fixed on the ground, duly signed by the Survey team.

This is submitted for favour of kind information and necessary action in order
to acquire the 190.6 Ha of forest land on ground.

Thanking you

Yours faithfully

Forest Range Officer,
Dulapally,




£ f
-y GOVERNMENT OF TELANGANA
FOREST DEPARTMENT
From, To, '
Smt.Sridevi Saraswati, The District Forest Officer,
The Forest Range Officer, Medchal District.
Dulapally.

L3

Sub:-  Submission of Report of Survey of ADSLR — Sy.No.445 of Gajularamaran
village ~Reg.

It is to submit that as per the oral instructions of District Forest Officer
,medchal District we have attended the survey of ADSLR on 06-08-2020 in

Gajularamaram forest block at Sy.No. 445 and the survey team under the leadership of ‘

ADSLR has fixed the points of Sy.Né. 445 on the ground. The GPS points are as
follows. ' ' '

1)17.53350,78.41789  2) 17.533218,78.41372 3) 17.532050 , 78.419704 |

4)17.53254, 78.41727 5)17.533177, 78.417372 =

On calculating the area by fixing this GPS readings the area has come to
Acres8 -12 Guntas against the pahani which is Acres 7- 01 Guntas. Inside the forest
boundary the area shown was Acre 1- 08 Guntas.

This is submitted for favour of kind information and necessary action.

Enclvf)Map of Sy.No.445

~2J Pahani copy of 445 Sy.No. submitted by O/o MRO —
Qutbullapur. _ 3 - *

»2) Pahani Copy of ILRMS

Yours faithfully

Forest Range Cfficer,

Dulapally.
FOREST RANGE OFFICER
DULLAPALLY,MEDCHAL DIST.

‘%

W g e,
i
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o \5SUED UNDER RTI 2005 |

A s %
> GOVERNMENT OF TELANGANA .
{SURVEY & LAND RECORDS DEPARTMENT) | (3 7 /
From To . '| ) \
M. Ramchander The Dist Collector -~ :
AD/Inspector of Survey Medchal-Malkajgiri Dist -
Survey & Land Records

| Medchal-Malkajgiri Dist.

l Rc. No, A2/406/2022 Dt 30-04-2022,

Sir,
Sub:-HMDA - Plg - Legal - Hon’ble NGT, Chennai — OA No 17 of 2022 filed by
3 Premandla Kiran Kumar, Gajularamaram Village, Quthubullapur Mandal
N Medchal-Malkajgiri Dist -Order dt 11.02.2022 — Survey work completed
> @S?/ ; | Report submitting - Reg.
’dg' . Ref:-1) Hyderabad Métropolitan Development Authorty Hyderabad File No.

NGT/OA.No.17/2022/EZ/CA Unit/Plg/HMDA /22 dt -03-2022.
2).This Office Procs No. A2/406/2022 dt 29-03-2022.
3) Chief Planning Officer, HMDA Hyderabad, Note dt 27-04-2022
4)Report submitting by the survey team, dt 30-04-2022.

. @@ '|
W I invite kind attention to the references cited, it is requested to conduct the
joint survey of land Sy. No. 19 situated at Gajularamaram village of Quthubullapur
. %™ Mandal, Medchal-Malkajgiri Dist. Further submit that certain survey staff has
;?émé;ﬂrﬁ K""'\ skdepduted for conduct the demarcation of above said survey number,.vide.reference:sd st ® o 2 iuin
ﬂo‘

{0

to 3 cited.

l .
0 ?0 L\\LP Further submit that the survey team has submitted a report that conducted
%\C,\muwey of land Sy. No. 19 situated at Gajularamaram village, Quthubullapur Mandal

d demarcate the boundary and showing the boundaries of above mentioned land to
\O Mtest Officials & GHMC town Planning department and prepared a location sketch.

X

W
%" In view of the above I am herewith submitting the survey report and Location

| LNV
‘ \5’““0)‘ &fch of land Sy. No. 19 situated at Gajularamram village, Quthubullapur Mandal for
kind perual.

i | |
WV . .
o Yours faithfully
"50\ ncl:- (As above) -

prs%ctor of émvey&’ﬁ l“"/‘/’

Survey & Land Records,

%d;chal-Malkaj giri Dist.
Copy submitted to the Chief Planning Officer, HMDA}?y erabad for information.
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hmd@j Hyderabad Metropolitan Development Authority

Growing Global Swarnajayanthi Commercial Complex, Ameerpet, Hyderabad - 500082

Lr.No.730/RTI/MED/MPU/HMDA/2022 dt: 21.09.2022

To
»Sri Permandla Kiran Kumar,
S/o P. Lingham,
H No.2-28, Gajularamaram (V),
: Hyderabad, Telangana — 500055,
U iobile No. 9666413666,

Sir,
Sub: HMDA — MPU — Furnishing information under RTI Act 2005 — Reg.

Ref:  Your Application, Dt:04.08.2022.

*kkkk

With the subject and reference cited, it is to inform that your RTI application has
been examined and it is to inform that the Gajularamaram (V), Quthbullapur (M),
Medchal -Malkajgiri (Dist.) falls within the Revised Master Plan of Kukatpally Zone
Segment of Erstwhile HUDA area approved vide G.0.Ms.No.288 MA &UD
dt:03.04.2008.

Further, it'is to inform that request regarding Point 01 of your application, you
may obtain True copy of the Revised Master Plan of Kukatpally zone segment of
Erstwhile HUDA Area notified vide G.0.Ms.N0.288, MA & UD (I1) dept., dt.03.04.2008
which is inforce by paying an amount of Rs.1050/- through challan at IOB, Ground floor,
Swarnajayanthi complex, HMDA, Ameerpetand regarding Points 02 & 03 which are not
pertains to Master Plan Section and the copy of the application has been forwarded to
concerned section.

This is for kind information.

Your faithfully,
_ Sd/-
Secretary PIO, HMDA
lit.cf.b.ol/

. C lanning Offiger

Copy to the Admin PIO & LAO, HMDA



.

hmday Hyderabad Metropolitan Development Authority

Crowing Giobal Swarnajayanthi Commercial Complex, Ameerpet, Hyderabad - 500082

Lr.No.730!RTHMEDIMPUIHMDN2022 Dt.17.10.2022

To

Sri Permandla Kiran Kumar,

S/o P. Lingham,

H.No.2-28, Gajularamaram (V),
Hyderabad, Telangana — 500055.
Cell No: 9666413666.

Sir

Sub: HMDA — MPU — Pig - Furnishing of Information under R.T.I Act 2005 —
Issuing true copy of Kukatpally Zone Segment — Reg.

Ref:
1) Your representation, dt.04.08.2022 Under R.T.I Act.
2) Lr.No:730/RT|/MED/MPU/HMDAI2022, dt: 21.09.2022.
3) Your representation, dt: 10.10.2022
4) Challan No.1980, dt.10.10.2022.

*kkkk

With the subject and references cited, it is inform that as per your request the
true copy of Kukatpally Zone Segment of Erstwhile HUDA Area notified vide
G.0.Ms.No.288, MA & UD (1) dept., dt.03.04.2008, is herewith enclosed.

This is for information.

Yours faithfully

Planni er

Copy to the Admin PIO & LAO, HMDA .

Encl: As said above.

—
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g Hyderabad Metropolitan Development Authority
nmda Office of the lixecutive lingincer, Lakes Protection Committee Cell,
2" ¥loor, Swarna Javantht Commercial Complex, Amceerpet, Hydcrabad.

Ao, File No: 881/RTI/LPC/HMDA/2022, Dt:-26/09/2022.

Sri P.Kiran Kumar,
H.No:2-28
Gajularamaram{V),
Hyderabad-500055.

Sub:-HMDA-LPC-Cell-RT! Act-Certain information sought- Information Furnished-Reg.

Ref:- RTI-Application of Sri P.Kiran Kumar, forwarded by the Admin PIO/LA/HMDA
No.OPTr./730/RTI/AdminPIO/HMDA/2022 ,Dt:- 18-08-2022.

* 3 3k %k

With reference to your application under reference cited, wherein certain information
sought under RTI act, | herewith furnish the information available in the office records

SI.No Information sought by the | Information Furnished
_ applicant ‘ |
1 Provide Master Plan 2031 of | Information not available in Lake Protection |

| Roads, Nala, water bodies and | Committee (LPC), HMDA. |

| other infrastructures.. |

2 ! Provide copies of Approved " Information not available in Lake Protection
Layouts list.. , Committee (LPC), HMDA.
3 I Provide NALA’s Flow Maps from | The Lakes Surplus flow Map on Survey of India |

Pedda Cheruvu, Ramuni Cheruvu, = Map is Enclosed.
Chintal Cheruvu, Bandam Cheruvu, It is to inform that the Ramuni Cheruvu is not
& Parki Cheruvu of Gajularamaram  traceable/ identified.
Village, Quthbullapur Mandal,
| Medchal Malkajgiri Dist Hyd T.S

VA [ _‘
{ -.;] \_/x_.v.; ’ ﬂy{:?ﬂl -;,_.'\-
Executive Engineer (API10)
Lake Protection Committee
HMDA

Copy submitted to Admin., P10., HMDA for favour of information
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GREATER u\'m«‘.lw;,\‘, MUNICIPAL CORPORATION

Office of the peputy City Planner,
Clrele No.26, Kukatpally Zone,

Gajulyggmaram, Hyd.
NOTICK UNDE

LR SECT ()

i
Notig e N \UC/ Y CA0/G1N C202)

Suly: GHMC - T.l‘.Sc\:lion = Cirele No.26 ~unauthorize
SYNo. ey » Gajularamaram village
461(1) of the HMC Aq Issued - Regarding,

Dt 70, 01,2022

d construction in Plot No,
~Notice under Section.452(1)/ &

Ref: 1. This office permi No. :
. —

2. NGT Case. No: 1712027

* ok ok ok ok X

With reference tq the above cited, it has come to th
have made foll

OWwing Unauthoriseq constructio,

e notice of the undersigned that you
X Gajularamaram

n on Forest Land/ Nala Land of

> Made there under as gjyep below:

» Sy No.[9
De

tails of the Unauthorizeq Constructipng .

9) ov N

YTl~ox e.ou»{ ,er\(uc(— G\’H
: /
The aforesaiq Constructiong

are made in Forest Land / Nala Land .Therefore, you are
hereby directed to show, sufficient ¢

ized
ause by a statement in writing or by an agent duly authonz:jl |
i ved, or p
by you in this behalf why the above unauthorized construction shall not be remo
down. Further You hereby direc

ted to stop the work forthwith. Please appear before the Deplfty
s date of receipt
City Planner on F-Q-20 1 at10.30 or submit a reply within (7) days from the ,
of this notice fajlin

1 down
& Which further action will be taken to/ remove, alter or pull do
unauthorized constry

er action will
ction and €xpenses thereof wil. be recovered from you / furth

: t.
be taken as per Section.596 / Section.461 (4) / Section.461-A of HMC Ac

4
/
/

(D puty Ci nner,
j le-26, GHMC.
Gajularamaram Ci¥¢
K>
To .

Sri/Smt_Q,, . w’[ Dees ’pic.\,

Sy nlo )4

G\ﬁ"ulgwaw‘.‘“ﬂ : : %/{ e /‘VM

 Scanned with CamScanner
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]

ABAD MuNiCIP

GHMe
Sy No. 9 CClion - Circle No,26 ~unauthorizeq ¢,
"D ofthe e, TW8larmaram vilage ~Noic

~ Issugq — Regarding,

To

Sri /Smt¢ M,
—Sinle 19

4

»,

\x

vlevoroyv

-

g SR

Al, C()I{I'()RA'I‘I()N

Office of the e
Clrele Nn.z(,,

puty City l’lanncr,
Knknqmlly Zone,

My Aramaram, Hyd,

MStruction in Plot No.
e

under Sec(ion.452(1)/ &' ')

anner,
Gajularamaram Circle-26, GHMC,
Pacs ¥

1)

ey A

~ Scanned with CamScanner
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Mg,

Nty \\;\.ﬁﬂ'&&; .

L

\}“\.“
L Wi

1%

To .
Sri /Smi L/\‘ R-c\O—é‘J

—

C\_q 1\10 ‘c\

Gy lese oo o

Sy 0N 4t & umﬂ!l&lm. ALL

llO.)Oq»mhm
further acyion will be

.

aviim, Myl

Irsﬂﬂ-

{ *t* N e u‘i"'nlﬂ’im

"o ot e
8 ¥ ' R i Pt No
l«hg,‘.‘{ fhe "\.(_ \e "*hrm village .

E ['“k' Rovts {3 .
— &tmhw. Section 4431 v &

Land Therefore, You are

in writing or by an agent duly authorized
e & Unauthorizeq construction shal
P G0 1 st he oy forth

with. Please appear before the Deputy

within (7) days from the date of receipt
taken to/

it a reply

remove, alter or pull down

anlhnn:g: Circle-26, GHMC,

;)7\1,73 @,
qggﬂ(%ﬁu\

Scanned with CamScanner
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GREATER ny DERA

BAD MUNICIPAL CORPORATIQN

Office of tly De

puty City l’hmner,
Cirele Nu.lo,

Kukatpally Zone,

(:n]ulurnnmrum, Hya,
NOTICR UNDER SECT

Notice Ny, o8 (WY

1ON.452(1

& 461(1) OF

THE CACT

Dt, %, 62022
Suby: GHMC -

- T.PSection — Circle No.26 ~unauthorizeq construction in pjoy No,
Sy No. | » Gajularamaram village
4()\(1) of the HMC Act -

~Notice under Section.452(])/ &
Issued — Regarding,
Ref: 1. This office permit N

_ .

2. NGT Case. No: 172022

* t-t * % %
With reference 1 the ab

have made followin

OVe cited, it has come

to the notice of the undersigned that you
. 8 Unauthoriseq construction on Forest Land/ Nala Land of » Sy NoJ 9
» Gaj ularamaram, made there ypger 3s given below:
%
. v L\O\If Vra UTloy, &ge &’Mkucjtp/ Ql\d
The aforesaid Constructions are made in Forest Land / Nala Land -Therefore, you are
hereby directed to show sufficient cayge by a statement in i
by you

, or pull

hwith. Please appear before the Deputy
City Planner on 2920741030 of submit a reply within (7) days from the date of receipt
of this notjce failing which further actjon will be taken to/ remove, alter or pull down
on and expenses thereof wil. be recovered from you / further action will
be taken as per Section.

596 / Section.461 (4)/ Section.461-A of HMC Act.

Gajularamaram Circle-26, GHMC.
4B
To .
Sri/Smt_ [ - L;'ﬁ’ )

Q= 14 L?\*‘:L)awie

fm-;d \QVAMYQM *

J

441 B4 St

Scanned with CamScanner
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GREATER Hypy,

RABAD MUNICIPAL, CORPORATION

Office of the Deputy City Planner,
Cirele No.26, Kukatpally Zone,
(:ajulnrumurmn, Hyd,
N()’I‘l()lC.UNl)ER SECT
Notice Nn.ﬂ\’lUCII‘I'S/(':z(,/(;]|MC

& 461(1) OF

THE HMC ACT

Dt % . 06,2022

Sub: GHMC - 'l‘.l’.Scclion -

Circle No.2¢6 ~unauthorized construction in Plog No439,
Sy No. » Gajularamaram village -Notice under Section.452(1)/ &
461(1) of the HMC Agq - Issued - Regarding,

Ref: 1, This office permit No.

—__ . .
2. NGT Case. No: 1712027
* *.* * K %
With reference 1o the above cited, it hag
have Mmade follow

come to the notice of the undersigned that you

29
on Forest Land/ Nala Land of Pl o lf Sy No.
w:

ing unauthoriseq construction
, Gajularamaram

D

- Details of the Unauthorized Constructions

» Made there under ag given belg

<B¢Ju “City Planner,

' Gajularamaram Circle-26, GHMC.
To : &
sri/smt_tNoavee~
Ao NO-PMoNO-IY)
Neenus gv\c/{ovf &pjole .

50100552

- g i 44.
" Scanned with CamScanner
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GRE \TER } 5 ‘
ATER ll\’l)luRf\IlAl) MUNICIPAL CORI’ORATION
Office of the l)cpuly City l'lanner,
Circle No.26, Kukatpally Zone,
Gajulary
NOTlCE

maram, Hyq,

U D Of O
- NDER SEC rlON.452 1) & 4611 OF THE HMC ACT
Notice } 0.0(JUC/TPS/CZ()/GllMC/2022

Dt. 50, (2022
- T.P.Section = Circle No.26 ~Unay

» Gajularamg il
461(1) of he HMC Ay e

thorized Construction in p|

ot No. 43}
age -Notice under Section.452(1)/ &
= Issued - Regarding.
Ref: 1. This office permit No,

_ .

2. NGT Case. N 172022

unauthorized construction and

> alter or pull down
from you / further action will
MC Act.

expenses thereof wil. be recovered

be taken as per Section.596 / Section.461 (4) / Section.461-A of H

Deputy City Plaginer,

Gaj ularamaaam Circle-26, GHMC.
To .
Sri /Smt x\lw}’wﬂ ,

\[ enus iw\@r\l‘? é:oéi) L;chv.-va v

N ¢
\Xg%ﬁ\*:@@@

e Rkl
Scanned with CamScanner
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GREATER ll\’l)lf,l{/\n/\n MUNICIPAL CORPORATION

Office of the Deputy City Planner,
Clrele No.26, Kukatpally Zone,

GajJularamaram, Hyd,
NOTICR UNDER SE

CHION452(1) & 461(1) OF THE UMC ACT

Natice No. SC6 GHMC2022

Dt %o, 62022

Suly: GHMC - T.P.Section — Circle No.26

~unauthorized construction in Plot No. 439
Sy No. s » Gajularamaram village ~Notice under Section.452(1)/ &
461(1) of the HMC Act - Issued - Regarding,

Ref: 1. This office permit No.
' ——

2. NGT Case, No: 172022

* t‘t * %k x
h reference 10 the above cited, i has
following unauthorised
. Gajularamaram, made there under

Details of the unauthorized constructions .

Wit come to the notice of the undersigned that you
have made

%
construction on Forest Tand/ Nala Land of peAn® ,uSy No.ja-
as given below:

hwith. Please appear before the Deputy
at10.30 or submit a reply within (7) days from the date of receipt
h further action will be taken to/ remove, alter or pull down
unauthorized construction and expenses thereof wil. be recovered from you / further action will

be taken as per Section.596 / Section.461 (4) / Section.461-A of HMC Act.

u@%&@f

Gajularangm Circle-26, GHMC.

City Planner on 2-9-207%»

of this notice failing whic

::i /Smt ?mifiop Qdof,]f G rlandind
Pl nlo Yo |
I PO ‘;’,‘J‘we 'Gxo.jozg,mwvgw

et

ggowum,

e
S

 Scanned with CamScanner
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‘/
GREATER "DERAWA MUNICIPAL CORPORATION

Offiee of the Deputy City Planner,
Clrele No, 2o, Kukatpally Zime,
Gajularamaram, Hyd,
‘&QL‘MNV‘

NAS2AN) & 61(1) OF THE UMC ACT
l"x‘_\.i_\fs‘.?\;m&\l_'/l'l‘s

LANSA 'l(w'(ill.\l(' 202

W0r,0h,2022
" :115‘1 ¢ TP Section - Circle No.26 ~unauthorized construction in Plot Noft "l'.
SY No, ) (‘mjulununumm village ~Notice under Section.452( 1Y &
1611 of the 1me Act - Issued - Regarding.
Ref:

1. This office pemit No, .
. _—

2. NGT Case, No: 1772022

L Y * 2
ference 1o the above cited, it

has come to the notice of the undersigned that you
OWing unauthoriseq construction
. Gajularamaram

With re
have made fol)

D

lails of the Unauthorized constructions .
Lo VA4

City Planner on 39 201y atl0.30

of this notice fuiling.which , alter or pull down
expenses thereof wil. be recovered from you / further action will

be taken as per Section.596 / Section.461 (4) / Section.461-A of HMC Act.

ner,
Gajularamaram 26, GHMC.
To

{
Sri/Smt_ St Vot shpoon

vlek nlo 436

'\\aerwb %M[C—NQ.M\)I&VGMG.YOM \’va - WL(

7 ‘-Scénnea W|th CamScanner



REATER Ny
GREATER 1y DERABAY MUNICIPAL CORPORATION

Office of the Deputy City Planner,
Circle No.26, Kukatpally Zone,

Gajularamaram, Hyq,
NOTICE UNDE

R SliC'l‘l()NASZ(I) & 461(1) OF THE HMC ACT

Notice No, Ill(‘fl‘l‘S/CZ(»/GIIMC/2022

Sub: - GHMC - T.p

Sy Section - Cirele No.26 —unauthorized construction in Plot No.l*dfé‘ 45
¥y No. » Gajularamaram village —Notice under Section.452(1)/ &
461(1) of the HMC Act - Issyed - Regarding,

Ref: 1. This office permit No,
( =

2. NGT Case. No: 1712022

* ok ok ok ok x

With reference 1o the above cited, it has co
have made following unauthorised

i Gajularamaram, made there under

. Details of the unauthorized constructiops .

W@?dﬂj tonclvoctd sk les 5‘;'["3"‘7'

The aforesaid constructions are made in Forest Land / Nala Land .Therefore

me to the notice of the undersigned t}&fn (fyou -
. 7 J y
construction on Forest Land/ Nala Land of Al f"", Sy NCc().qr \
as given below:

, you are

City Planner on 3+ 9- 2e¥%at10.30 or submit a reply within (7) days from the date of receipt

further action will be taken to/ remove, alter or pull down
unauthorized construction and expenses thereof wil. be recovered from you / further action will

be taken as per Section.596 / Section.461 (4) / Section.461-A of HMC Act.

of this notice failing which

DeputylCity-¥ianner,

Gajularamaram Circle-26, GHMC.
To A —

Sri /Smt D ;Qaia,cuikw pwuj & AN'_fLw

olsf nlo Gctd oy,

\qus te’y\ub—\l"» .610:1‘)[‘1:‘&\N\ﬂ’\ﬂ-dM
7

Y- (/l@ég

799149 usos_

e T

b

. o
o

e = |

Scannéd witHEngcanner
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CREATER HYDERAAD MUNICIPAL CORPORATION

Office of the Deputy City Planner,
Clrele No.26, Kukatpally Zone,
Gajularamaram, Hyd,

NOUICE UNDER s (- TLONAS2(1).& 461(1) OF THE HIMC ACT

Notice Nolt AIC/RSC260G M C 20 1,30, 0

Sub: GHMC - TP Section - Circle No.26 -unauthorized construction in Plot No, l".('
Sy No,

+ Gajularamaram village ~Notice under Section.452(1)/ &
461(1) of the HMC Act - Issued - Regarding.

Ref: 1. This office permit No,
2. NGT Case. No: 172022
* t‘i L

With reference 1o the above cited, it has come to the notice of the undersigned that you
>

’ . ' uyé
have made following unauthorised construction on Forest Land/ Nala Land of plst Ne, Sy No.
" Gajularamaram, made there under ag given below:

Details of the unauthorized constructions .

\\.{& baye vv\au"lLoy'n‘:{dL; (,M!{wbc'/o\y/ Q’AH"HF z)“”"uh7

The aforesaid constructions are made in Forest Land / Nala Land .Therefore, you are
hereby directed 1o show, sufficient cause by a statement in writing or by an agent duly authorized
by you in this behalf why the above unauthorized construction shall not be removed, or pull

down. Further you hereby directed to stop the \\;ork forthwith. Please appear before the Deputy
City Planner on 97 - v at10.30 or submit a reply within (7) days from the date of receipt

of this notice failing which further action will be taken to/ remove,

alter or pull down
unauthorized construction and expenses thereof wil. be recovered from you / further action will

be taken as per Section.596 / Section.461 (4)/ Section.461-A of HMC Act.

D ty City Planner,
Gajularamaram Circle-26, GHMC.
To kb~

Sri /Smt Gx A—Ni'. Rogod § Othe o
Plof o usb

\‘ [ZFNCB! {wLava - Gp:ﬁlamww‘-ram

]

Scanned with CamScanner




CREATER NVDERAWAY MUNICIPAL CORPORATION

Office of the Deputy City Planner,
Clrele No.26, Kukatpally Tame,
Gajularnmaram, Hyd,

ammmumjm;.-!u A82(1) & 461(1) OF THE HIMC ACT
Notice Q\,“ N

------ SRS M

Dt e, t4,2022

Sub: - GHMC - TP Section - Circle No.26 ~unauthorized construction in Plot No.‘”‘.’"ﬂ
Sv No.

- Gajularamaram village ~Notice under Section.452(1) &
461(1) of the HMC Act - Issued - Regarding,

Ref: 1. This office permit No,

_

2. NGT Case. No: 1772022

have made fo

. Y
Hlowing unauthorised construction on Forest Tand/ Nala Land of Plef 5y 5
. Gajul

. Sy No.
aramaram, made there under as given below:

Details of the unauthorized constructions .

'\IQ\J Vove UhaﬂLo x'.BQOQL\j L,srn‘{yunu:ﬂ &YbU*J F’CUV

The aforesaig constructions are made in Forest Land / Nala Land Therefore,

you are
hereby

directed to show, sufficient cause by a statement in writing or by an agent duly authorized

by you in this behalf why the above unauthorized construction shall not be removed,
down. Further you hereby directed to stop the work forthwith. Please appear before th
City Planner on 2229 %00~ at10.30 or submit a reply within (7) days from the date of receipt

of this notice failing which further action will be taken to/ remove, alter or pu

, or pull

e Deputy

Il down
unauthorized construction and expenses thereof wil. be recovered from you / further action will

be taken as per Section.596 / Section.d61 (4) / Section.461-A of HMC Act.

pu anner,
Gajularamaram Circle-26, GHMC.
L5

To )
Sri/Smt_Wivmeds Roo |

Pl rlo taulp |

\,wu& Ine sz Coiob»_awvm.\n

R Yoo © 1! |

SCéhned with CamScanner




GREATERIYDERAWAY MUNICIPAL CORPORATION

Offiee of the Deputy City Planner,
Clrele No.2o, Kukatpally Zone,
Gajularamaram, Hyd,

M‘JJSLE.MEM(_)_&&)( 1) & 461(1). OF THEUMCACT
Notice Nol» UCAPSC6/GHMC022 DLe.t4,2022

b AN s o (e
Sub: - GHMC < 1.0 Section - Circle No.26 ~unauthorized construction in Plot No*)
Sy No,

+ Gajularamaram village ~Notice under Section.452(1) &
461(1) of the HMC Act - Issued ~ Regarding.

[ a2
PTeun™

Ref: 1. This office permit No.
2. NGT Case. No: 172022

¥k xax

With reference 1o the above cited, it has come to the notice of the undersigned that ’ye(:umn

. . - u 1
have made following unauthorised construction on Forest Land/ Nala Land of Pl¢t °'°, gy No.
» Gajularamaram, made there under as given below:

Details of the unauthorized constructions .

\!D\) hove \)hGU‘H\ow‘qJ(ou}l (,ov\&'[Yvko Ol Bu;tcﬂ“j

The aforesaid constructions are made in Forest Land / Nala Land .Therefore, you are

hereby directed to show, sufficient cause by a statement in writing or by an agent duly authorized

by you in this behalf why the above unauthorized construction shall not be removed, or pull

down. Further you hereby directed to stop the work forthwith. Please appear before the Deputy
City Planner on 3950+ at10.30 or submit a reply within (7) days from the date of iqceipt

of this notice failing which further action will be taken to/ remove, alter or pull down
unauthorized construction and expenses thereof wil. be recovered from you / further action will

be taken as per Section.596 / Section.461 (4) / Section.461-A of HMC Act.

/

D ity nner,

Gajularamaram Circle-26, GHMC.
To . &g’

Sri/Smt__D:_Arowde bV

Pleg wlo 4nr & 4n> M oA
\eenus irw(d\/e l@oﬁ.t&\m'@”ﬂ"” R ) 'Z\'-\\'LL

a\ts WA 200

Scanned with CamScanner
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JREATE ; ‘
CREATER RYDERABA Y 1 JNICIPAL CORPORATION

Office of the Deputy City Planner,
Clrele No.26, Kukatpally Zone,
Gajularamaram, Hyd,

N()' ICR NI " vp
UICE UNDER s LION.452(1) & 461(1) OF THE HMC ACT
No

“"\' y | € PS/C A
ice No.IYYCyy PSIC26/GHMC2022 De 062022

" SHIZ]C = T.P.Section - Circle No.26 ~unauthorized construction in Plot No. q»ﬁ
¥ No.

» Gajularamaram village ~Notice under Section.452(1)/ &

461(1) of the HMC Act - Issued — Regarding,

Ref: 1. This office permit No.
2. NGT Case. No: 172022

¥ Ok k k% %

Wi T
X ith reference to the above cited, it has come to the notice of the undersigned that you
ave m,

. : [
. ade followmg unauthorised construction on Forest Land/ Nala Land of Pfefl "r‘,’ g)?No.
» Gajularamaram, made there under as given below:

. Details of the unauthorized constructions

:fot) Lc.\,q vnea dEuy"'%Z_ou.} me’\‘v e tpp Gx ‘

The aforesaid constructions are made in Forest Land / Nala Land .Therefore, you are

hereby directed to show, sufficient cause by a statement in writing or by an agent duly authorized
by you in this behalf why the above unauthorized construction shall not be removed, or pull
down. Further you hereby directed to stop the work forthwith. Please appear before the Deputy
City Planner on -9 %% at10.30 or submit a reply within (7) days from the date of receipt
of this notice failing ‘which further action will be taken to/ remove, alter c;r pull down
unauthorized construction and expenses thereof wil. be recovered from you / further action will

be taken as per Section.596 / Section.461 (4) / Section.461-A of HMC Act.

Dépul i anner,
Gajularamarim Circle-26, GHMC.
AL
To ’

Sri /Smtjo-zo.an&&mer‘l ,DQV'\
Plof ™o Una |

Nesnvs Zacfove : @Q\ﬁlcw’m\ém

ac1S 110077
J
Ta7 g0 P

S

- T 7 4
Scanned with CamScanner
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GREATE |
% HYDERARA), MUNICIPAL CORPORATION

Office of the Deputy City Planner,
Circle No.26, Kukatpally Zone,
Gajularamaram, Hyd.

Dt. 30. 042022

Sy No -Section — Circle No.26 ~Unauthorized construction in Plot No,>¥ &~

» Gajularamaram village ~Notice under Section.452(1)/ &
461(1) of the HMC Act - Issyed — Regarding.

Ref: 1, Thig office permit No.

_ .
2. NGT Case, No: 1712022

,oo ve novThori, U Ll e"{kw‘(
The aforesaid constructj ' '

be taken as per Section.596 / Section.461 (4) / Section.461-A of HMC Act.

To o
Sri /Smt Shoi e Chafes

F[&r (\{o 332

L)

Veeruy nclave J\Djolar"“”wcfm "’“M

U,&om
o

2 ‘, . _-
Scanned with CamScanner

49



GREATER Wy iy
\ m.mu,m MUNICIPAL CORPORATION

Offiee of the Deputy City Planner,
Cirele No 2o, Kakatpally Zane,

Gajularamaram, Hyd,
NQI‘L LUNDE g
— ---LL‘L‘lm‘ah&_u_umz,uu.mm_qt_mumum
t N (\,‘_‘;Lll&/(.lb/(;ll,\_u'&ul De, 20, 142022

Suhk GHMC - p

Sy No Section - Circle No.26 -unauthorized construction in Plot No 3¢
- -~ « Gajularamaram village ~Notice under Section452(1V &

W) of the HMC Act - Jsseq - Regarding,
Ref: 1. This office permit No,

RS

2. NGT Case. No: 172022

O
Phet ph Sy No.

, or pull
with. Please appear before the Deputy
City Planner on - 33>V at10.30 or submit a reply within (7) days from the date of receipt
of this notice failing which further action will be taken to/ remove,

alter or pull down
unauthorized construction and expenses thereof wil. be recovered from you / further action will

be taken as per Section.596 / Section.461 (4) / Section.461-A of HMC Act.

To . ‘G
Sri/Smt_¥ . Coi Wiven,

P(s& e 390

\IW\US Q’r\c\ov({ C\:-j)u_\qv-\rvo-\\'ﬁr\h

[ G,

qu SDL)OOD')'

T

Scanned with CamScanner
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GRE:\TER HY
YDERABA) MUNICIPAL CORPORATION
Office of the Deputy City Planner,

Circle No.26, Kukatpally Zone,
Gajularamaram, Hyd.

Dt.30, 06,2022
Sub: - GHMe - s ol
Sy No TP Section - glrcle No.26 —unauthorized construction in,Plot No.?¢
3 . . a‘ul K e . N o ,
36101) of the HMC Ac Jularimaram village —Notice under Section452(1)/ &

t - Issued - Regarding,
Reft 1. Thjg office permit No,

_—

2. NGT Case. No: 172022

No 330
: ction on Forest Land/ Nala Lang of besice §+ N
R Gajulamm:u'am made there under as given below: o
. Details of the unauthorized constructions .

(g

* Gajularamaram Circle-26, GHMC.
To . &8
Sri/Smt Dvoner fOC C'-’P‘“"/y

_&a’s\.ox( P(”( [\!o 28

Ueenvs ZhC/Q&\I( &1:0{""“."“"‘9"'?"\

Scanned with CamScanner
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IAD M UNICIPAL CORPORATION

Office of the Deputy City Planner,
Clrele No,26, Kukatpally Zone,
Gajularamaram, Hyd,

Suby: GHMC T.p
= L.PSection - Ci
% ™ ircle No.2¢6

\74;.6"
~unauthorized construction in Plot No, 20|

» Gajularamargyy village ~Notice under Section.452(1y &

461(1) of the HMC At - Issued — Regarding

Ref: 1, T office permiy No.
| _ .
2. NGT Case, No: 172022

“Deputy*City anner,

Gajularamaram Circle-26, GHMC.
To ¢

Sri/Smt_ O vey ] Dccopigy
T S

Dade plob wlosul,
\fe.uux {r\(,L;\,e‘ ao,\ji'\o-(a.rmlycm

”Scénhed with CamScanner
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GREATER AT

AliAy MUNICIPAL, CORPORATION

Offiee of (e Deputy City Planner,

Cirele No.26, Kukatpally Zone,
(:ululamma"mc Hyd.
NOTIcy Nby
Notice N \(-‘“TT\I%L [\DLR AL FXHE UMC ACT
TR Ty 2WO/Ghp- 2023
DL, 0
Suly GHMC k :
S N tion - g"’c‘c No.2¢ “Unauthorizeq construction in Plog Ng I,
+ Gajy) ‘i i i
1(1) of e HMC A l:su:dm“ area:ar;;:agc s e St .
> 3 & . g.
Ref: 1, Thig office Pemit N
2, NGT Cage, No 17202
* L Y *
With fi ited, .
| reference 1o the abgy, Cited, it hag come to (he notice of the undersigned thyy
have mage followlng Unauthorigeq Constryct;
Gajularamm‘am.

2 ue TKQJ C\vt.\)f\o“? {ne\/
The aforesaiq Constructiong are made jp Forest Land / Nala Lang
hereby directed 1o show, suffic;

‘Therefore, you are
a statement jp, Writin

by you in this behgalf

femoved, or puly

before the Deputy

To

Sri/Smt S) .. tg }L“L ) :

Pld o opy) .

’\JQL’\\“ %\n\f”\ﬂ .Q.I‘\)Lq_’Yama\.'aM

%

Scanned with CamScanner
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CREATER "V"l‘llu\u,\n MUNICIPAL CORPORATION
Office of the Deputy Clty Planner,

Clrele Na.26, Kukatpally Zone,
Gajularamaram, Hyd,

FTHE I

Suby;

GHMC - 'l‘.l‘.Scclion = Circle No.26
Sy No,

~unauthorized construction in Plot No.
, (jajulnmmaram village ~Notice under Scction.452(l
461(1) of the HMC Act - Issyed — charding.

Ref: 1, This office permit No,

')pl,
Y &

e

2. NGT Case, No: 1712022

red from yoy / further action will
6/ Section.46] @)/ Section.461-A of HMC At

{)e' ty City anner,

Gajularamaram Circle-26, GHMC,
To d 42
Sri/Smt__ D, ‘laiv:fa noN

el o %0 |

;]

'\jrwy\vﬁ Tnclove 'Ca&ul‘}’o""”‘va

+—"

P

Agye oS

mScanne.d with CamScanner



CREATER 4y
Ry
RANAY, MUNICIPAL CORPORATION
Office of the

Deputy €ty Planney,
Cirdle Na. 24, Kukatpatly Lome,
(;n]ulnumnum. Hyd,

To i
Sri /Smt%
Plot  nlo el

Voo frelone Ceprlavonar e

o™

qagst

F a

Scanned with vCamScanner
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GREATER Ry BAD MUNICIPAL CORPORATION

Office of the Deputy City Planner,
Cirele No.26, Kukatpally Zone,
Gajularamaram, Hyd,

LR SK 4
otice No, PS
ice No wczalcnmcnozz Dt.%0. vh2023

Sub; GHMC _ 1

N Section - Circle No 26 ~Unauthorized construction jn Plot No. 110€”
Sy No, » Gaularamaram vijgg, oo Section.452(1y &
461(1) of the HMC At -

Issued — charding.

Ref: 1, Thig office permit No.

: —_
2. NGT Case, Ny 1712022

. Details of the Unauthorizeq Constructiong .
, Eave navdt ovh ol ot uete d &Y.
The aforesajq Constructions are made in Forest Land

/ Nala Land ‘Therefore, you are
hereby directed to show. suffic;

Depufy City P er,
Gajularamaram Circle-26, GHMC.
e

To o
Sri /Smt_Pro g oo ,

elst nlo o ) ‘
k{@o,nu& Wa\/;’\ Gi:}_V(QYG“WTOMM \( ) ’

Scanned with CamScanner

56



m——

GREATER "YDERABAD MuNtc1pAL CORPORATION

Office of the Deputy City Planner,
Cirele No.26, Kukatpally Zone,
Gajularamaram, Hyd,

A52(1) & 461(1) OF THE HMC ACT
Notice Nod-Yuerrp

S/CZ('[GIIMCIZ()ZZ

Sub; GHMC - Tp

Dt,%0, 062022

Section - Circle No.26 ~unauthorized construction in Plot No. /106
Sy No. » Gajularamaram village ~Notice under Section.452(1)/ &
461(1) of the HMC Act - Issued - Regarding,

Ref: 1. Thig office permit No. .
‘ _
2. NGT Case. No: 1712022

d, it has come to the notice of the undersigned thatgyou
) : o
have made followmg Unauthorised construction on Forest Land/ Nala Lang of Plet Nb, Yy No.
, Gajulmm, made there upder as given below
. Details of the Unauthorized constructions .
. Noov oNne NoOThiV!Z e, (ong Clesl B
The aforesaiq constructions gare made in Foregt Land / Nala Lang .Therefore you are
hereby directed to show, sufficient cayge by a statement In writing or by an agent duly authorizeq
by you in this behalf why the aboye

, alter or pull down
unauthorized construction and

from you / further action will
-A of HMC Act,

€xpenses thereof wil, be recovered

be taken as per Section.596 / Section.46] (4) / Section.46]

, ' puty Ci anner,
Gajularamaram Circle-26, GHMC.
To . 6

Sri /Smt Efvas:&s. »
Elf[ No heb ,

NTTINGY Mw' éﬁ\,_t;mw*é‘fﬂ”’

Y
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